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CENTRAL ADMINISTRATIVE TRIBUNAL,CIRCUIT BENCH LUCKNOW.

L X J “’

Registration T.A. No, 808 of 1987
( WeP. No., 1063 of 1981 )

Raghubir Saran Arora cos coe e+ &pplicant,
Petitioner.

Union of India,
and others oee cee eee Respondents,

Hon, Mr, Justice U.C. Srivastava,V.C.
Hon'ble Mr, K, Obayva, Member (&)

( By HOn. Mro JUstice U.C,. SriVaStava,V.C.)

This is a transferred case under Section 29 of
the Administrative Tribunals Act, 1985,The applicant filed
a writ petition before the High Court challenging the order
dated 3.12,1980 directing that the applicant who was promoted
may be brought down to his regular post of Superintendent
B/5 II from his adhoc appointment to Superintendent B/S
I in tems of Govermment of India, Ministry of Defence
letter dated 3.12,1965, as he was , infact, involved in a
disciplinary case relating to theé d#scripancies in furniture
of GE(E) Lucknow, as well as order dated 3.3.1981 intimating
the applicant that he was initially promoted on adhoc basis
for a period of six months which was extended from time to
time and 1a;t extension expired on 3,.11,1980,as such, he

can not hold the adhoc appointment after 3.11.1980.

2, The applicant whozgtarted his service career as
Store Keeper Grade-I1 as Civilian Epployee in the Military
Engineering Services was promoted to the post of Supervisor
Barracks and Stores Grade-II in the year 1970, The applicant
passed the departmental examination for promotion to the
post of Supervisor, Barracks and Stores, Grade-I in the year
1975 and that is why he was promoted on adhoc basis vide
Contd ... 2p/-



-t

(>

"o

order dated 4.1,1979., After promotion he was transferred from
Kanpur to Khakeri and after completion of one year on

the post of Supervisor Grade-I, he was also granted an
increment w.e.f. 1.2,1980, A charge-sheet was issued to
the applicant on 29.5.1980 regarding certain discrepancies
in the furniture etc while he was pésted at Chakeri. The
applicant denied the said and no enquiry proceeded
thereafter and after seven months, that on 23rd February,
1981 the applicant was shown the documents upon which the
disciplinary authority intendgito rely in support of the
charges and the inspection is yet not complete as some/
several documents were not available on 23,2,2981, Vide
order dated 22,10.1980, the promotion of the applicant to
the post of Supervisor Grade- I was reculariged and on
3.12.1980, an order was passed Beverting the aspplicant

in the form of the directions that the applicant be brought
down to his regular post.‘bbfthe time of the applicant's
posting on promotion, the Administrative Officer of the

Headquarters of Commander Works Engineer Kanpur, has

mentioned that he was not involved in any disciplinary case
or court enquiry and the charge-sheet was issued to the
applicant after 16 months of his promotiom. The applicant
has challenged these orders on the ground that when
applicant was promoted, there was no criminal case against
him and no departmental proceeding was pending against

him. Even if, some enquiry was going on behind his back,
that was not a substitute of a disciplinary enquiry and the
disciﬁlinary enquiry starts bnly after the service of the
charge-sheet., The applicant was promoted much before the
issugnce of the charge-sheet and the issuance of the

charge-sheet subsequently, can not be taken to be a

contd e oo 3p/"'
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ground for reverting the gpplicant on the gound that
he was involved in a disciplinary case., "he legal
position in this behalf is quite clear.

3. Accordingly, this application deserves to be allowed
and the impugned ordersdated 3,12,1980 and 3,3.1981

are quashed. However,-andwtbe‘appligantfwilltberrestqned 3
back in service to his original position with consegquential
benefits. It will be open for the respondents to go

ahead with the disciplinary proceedings and to take

any action against the applicant on his p romoted post

in accordance with law., The application is disposed of

with the above directions. Parties to bear their own

costs, lﬁm////’//q

Member(a) Vice-Chaiman
Dated: 22.5.1982

(n.u,)
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on 18th Juns, 1980, regerdine certcin discrenencies in the

furniture etcy while the Petitiorer wes posted at SHiiiRl,

s

8e That the Petitioner replicd the scid cha‘&‘ges:io
denied the zllegations and reply was submitted on 27th
June, 1980 and supplemented by further rcply on 17th July,
1980. Then the encuiry did not proceed practically and
i after seven months, that on 23rd Februzry, 1981, the Peti-
| tioner was shown the docurents upon which the disciplinary
_E?V ‘ authority intend to rely in supoort of the charges and
the inspection is yet not complete as some /several doc%-

ments were not aveilable on 23rd February, 1961.

% That through an order dated 28nd October, 1980,
passed by the Zngineer In Chief of the Army Headquarters,
the promotion of the Petitioner on the post of the Super-
visor Grade I was rggulerisedy The said regularisation
wéé circulated by the Chief Engineer, Céntral Commend on

) 3Pth December? 1980, The relevant extracts of the same

/fffl,gﬁix\\\\ are annexed as Annexur? Jlumde 2 to this Urif Ietilion.
NS RRRAY o ~

A S

1A W

'/C;f %ﬁ% %\} 10. That on 3rd December, 1980, the.Oppogite farty

number 2 has passed an order reverting the Petitioner
in the form of the directions that the Petitioner be broue

-ght down to his regular post of Supervisor, B & 8. Grade

—  II, it was asserted that the ad-hoc promotion was not in
terms of Governrent Order dated 3rd December, 1965, in
which it has been laid down that the person involved in a
'disciplinary proceedings should not be given ad-hoc promo-

tione A copy of this order is annexed as Annexurc ios 3

s et ot -

to this uwrit Petitione
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11, Thet ot the tire of the Petition~rt's postin- on
promotion, the idministrative Officer of th~ Heedqucrters
of ¢omnender Joriks Znrineer, 4énﬁur, throush his letter
doted gth Februery, 1979, éategorically rzntioned thet
the Petitioner is not involved in any disciylinory case

or court enquirye. s cooy of this crder is an..exed es

Anuexure iumber 4 to this Lrit Petition. ?23
12 Thet on fects also the chorge-sheet wos issued to

the Pfetitioner after 16 months of his promotion, a person
is said to be involved in the disciplinary proceedings

from the det e on which the charge~sheet is issued to him.

13 Thet the impugned reversion of the Petitioncr to
be effected on the basis of en order contcined in gin.exure
nunber 3, is wholly arbitrary and vill cause irrepcirecble

loss to the Petitioner.

1he Thet the orders contained in (innexurc wumbcr 3)
were not imredictely irmpleranted os ti~re yas some corres-
ponderce betwern the Chief Enesins-r, .orth rn Jone, cnd
other of “icers, but it hrs bc n learnt th-t the same 1s

goins to be implerented.

15 Thot th- rsetitioner could not file the rit Prti-

tion eerii~r ac he wuas on lecve firgtly du~ to the illness

énd then due to the decth of hig son on 29th Jenu~ry, 1981

. [—
16. Thet the for:iwcl orders of resss&Z=mg hecve ben
* 3ad plarcta ©
served upon tho Petitiontr on Roth=ivbarsesy , 1981, . COPY

of the scme is an.excd as anuexure ido. 5 to tnis rav

etitione
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17, Thet thac scid order, cn.exure nw ber 5, purperds
.y’ . . . . . . . -
to rention thet the Pevitloner wos only an cd-hoc Hronov:
ee =nd furthrr extration of -h~ n~d-hoc 9rorotion ig not
pogsible, duc to the involverent of che Petitloaer in th
digciplinery proceediass. It ig wholly incorrect Cs th
prorotion of the Pecl cioner wes regularised by thelng.ne
[( -in-Chief, it is no more 2an ~d-hoc nroiotion ernd cfter 2
the regularisation the extensions werc not required, now
I under the gerb of order conbained in innexurc o 3,
actuclly the reversion of the Seticioner is perpetuated
> ond inflicted on the pretext of thependency of che depal
mentol proceedinrs, which were initicted much efter the
prorotion of the Petitioner and that 29 rule arisingz
out of the Goverment Order is not apoliceble in the
case of the Petitionere : /ﬂ/
B AONER : . ,
//. '§k~ AP #7 18. Thet once the promotion is rnade that too regul
ANg A
’{c;](f - ”\‘ rised it can. ot be undone by way of reversion or any ot
ol .15 i
{ A -t . . . . N
'il’;(\ g & menrer on the pretext of the pendency of the disciplina
"’:.\ ib‘/ pI‘Ou;’E J.los cr A0 C-Cpul uluL'-nu‘ L). G.Ct (-'-altu.é, C W WMot
O —3’ﬁ AL . . . . L. L ix
‘l-"ﬁj,{,;:ﬂ_;: # coversion is stigmatic and amounts to pun’shrent vithin
i S N ;,“ .

the meaning of Article 311 of the Congtitution of Indic

19 Thet the Petitioner is ¢till holdine the post
os no one has token charge fron the petitiomer so fer

and if the Peticloner is rcverted he will suffer irrsn:

abie IOSSG
20,
That ;

“v 1l .

th“s b tbl
“en ] S Vie,
°n, er g
P & oy, e ! io
«Q :)Sr
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of this Hon'ble Hish Court, emone others on the Toliouin:

GAOU. D g:- /9%

(e) Because, the order containad in ‘niexure iumbsr
emounts to rovercion by wey of punishrent vh ch is in
utter violation of the provisions of .irticle 311 of the

Constitution of Indie,

(b) Beceuce, the Governront Orcer gatsd of 1965 (3rd

Decenber, 1965) is nos cpolicable in the cese of the leti

tiorsr.

(c) Becauce, the rcversion of the Pet"tioner ig in
violetion of the provisions of article 14 md 16 of the
Constitucion of Indiz, beinz -holly arbitrery end diseri-

ninstory.

(d) Beccuce, neither the 0nsosite 2rrty nuwmber 2, nox
the 05-~0site Perty number 3 hed the jurieZiction to rovant

the Pecitioner.

{e) Becouse, the Petitioner hcg been digerimin-ted
in 2s 1uch ag thet he haod been differontly trected then
the other persons similerly situctcd and sirilerly nlceced
end reouicrised alons with the Peti sioror. -nd thus hig

Fundeentol Riehts guerentecd urler artic.e h o d 16 of

the Constitution of Indir htve been vileted.

(f) Beczure, the decicion in the go-cal_ed dispiin v
procecdinre heg vecn delibe rately delcyad to hom the

Petitioner.

() Becruce, thc order of rrverrion o the Jetitica--

cre wholly crbitriry ond relefide.
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 THIREFORE, it is nost nvmbiy preyed the

Zontble Hir~h Court noy be plenged to issue -

{1) 4 %Writ, Order or Dircctions in the neaturc of

. ) 5(‘3’(\ ©o~

gertiorari, cucshing Amexurs Numbbr/S, the impuenzd orde:
of the rroversion of the Petitioaer, cfter suo oniuy 1t's

oririnel from thc records of te Op-osite Porticss

(11) A Writ, Order or Somrcnd in the neture of lionde-
ﬁus, comicndinge the Opnosite Perties to @llow the Petition
er to co:tinue on the post af dieSupervisor B/S) Grede I,
without ony intruptionkend erent cll consequenticl bene-

fitg in reeprct of combtinuity, sclery, ircrsnents 2tC

(iii) Any other Writ, Order or Dircctions decmed
propers
|
{iv) To woive of© the notice to the Oprosite lortics
|

ng th otter is Vil UaasEsT,

(v) Allow the Writ Petition with cogtse

Ry TS RV R P
D.IE0s LUGKR. U

AR CH £ , 19301 Corﬁfﬂ;for thr Teoitionsre

Mw
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IN THE HOW'BLE HLGH QOURT OF JULLSATURE, AT AL.diHa30d:

LUCKiUW BE.CH, LUSKdOW.

'},
v WilT  PEULTION  WUMBSR OF 1981
, 4 Pecitioneis
‘J/ Versus.
The Union of Indic and snother. +os Opvosite Parties

> AFF LD AV IT

I, Raghubi- garen Arore, aged chout 37 years, Son
of lote Shri Kenheiye Rém arorc, Resident of T-5/1, 0ld

1. He Ares, Cantonment, Kenpur, stetes on oath as under :-

1o Thot the deponent is the Pecitioner in the cbove
mentioned Writ Pesition, as such he is fully conversent
with the facts end the circuustances stated in the scid

Writ Petition.

Re That the contents of pcragraph number 1 t0 290

of the Writ Petition f¢re true to my own knowledge.

3e Thot the deponent, himself, hes cormered the
|
Anrexurs iusber 1 to 4, either with the copies neintain-

ed by him, or served upon him, or 8s could be secured by

him, whegf are their true COpieS;

DATED: LUCKI'W: 3
| BB , 1981. {Reghufir Sarin Arorg)
| M 5 : Deponer]t. |




]
~£>
1

¥
Qe
VEL{.I..".I.GAJ.‘IOA.
> .
! I, thr ebove nared devwonent do hersby verify

that the contents of peragreph nunber 1, o ond 3 of this
°
of ficevit ere trus to my own kmwledge. WNothing in it 1i:

wrong and nothing Latericl hcs been conceslad, sO help

me GOD.
% DaTiDs LUCK.OwW:
Eﬁ LLE.‘._-‘H.E — 3 1981.
o ™ 5
{
/"GN' 1,1 hd t, identify hi hcs si

, /Gﬁ\o_: ER 22N ,know the deponent, identify him, who hcs sl1gIK
/SR |
AR 2\ before mes
o gy Y

P w-Fowenrt_

D.TSE): LUSK.Gw:

B XY ISy et ~, 1%1. Clerk to ghri abdul .&tnnen, Ldvocete
(50\ J,(\‘_*S‘ : Counsel for the Petitioner.
il
" e
Y
) golemnly of firmed before te on this the A th
day of February, 1931, ¢t 7. 6rApeme , by Shrl Roghubir
- ‘ Saron Arorc, the deponent, who hes been identified by th

Clerk to Shri Abdul ..ennan, Advecste, alichebed High Cot

Lucknow Bench, Luckaouw.

I heve satisfied Lysclf by excminine the deporx
thet he fully understcnds the contents of this oS fidevit

vhich nes been read out ond explained DY I
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\

.I.L: 41'11. _ X’io;« ! aj.l_l . 11-.- .‘Ll \J‘g La{ ’l‘ .Ll-l JL .)-L Jg.c..L.:l—l:L» J, -v;l‘ duaseedl, lJu.‘J :

LUt o oanoly wlonill,

}.
wallT 2,100 WLi33 of 1961
cghubir Sarcn arora. e Petitioner.
7 Versus.
The Unidn of Indie cnl cnother. 'Oo_)osite Particse
}v J.ula..n.;.-n.U LE-‘J' Ly O' 1 [
Tele:  3723kk Coord « Pers Directorate/ITR
Engineer-In-Chiefts 3ronch,
e Y HuaadUanty 2.8,
- &-)i'lx; L;O u.;;\« :.);.;4.-;'1.].-1100‘[)1
oSN
' ,S%s‘j*}:‘ R 68020/39 I/iD-HOC/78/3IR Ols Jene 1979,
172 3 // : A
N el ' Lists '4! and 1B,
f z\j ' . Coliw Doy - L
e " DG .2, Visakhapatnam,

DG iDu4s, Bombeye
SaLcION OF SUPIRTISOMS B/5 GitiDs II 02 2.0.0-
T 1 TO Tis GuwDs 05 SUPSLVLISOR 3/¢ GiJs I Ou
a)=1.0Je

On the recoi. cndations of a De2¢3. held ¢t this

Hecdquarters, the Supervisors B/§ Grade II shoun in tne
stteched fpnendix tit ere eporoved for srorotion to the
Grede of Supervisor B/S Grede I, orn ed-hoc besis for c
period of six months from the dcte of this lctter.

gd/- (D¢ 1ISR.)

Ltno COlr /
Prenukh Sngineer/unginee
602Y TO :- ¢ intshief.
DCB/3IV.
o L Ce

P S
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prys 2d b ded

.0s 68020/ 30

e

X ‘-" J[ .;:. 1. "

whi O

1 - S v, e
i [P N A ¥ O Y

L/;)-Mi:/?g/:ld Ju

J1.C 7

vt J/Jo.oq' :
.-.J OL,Q 010 1‘)7‘)0

1 1
-.‘JJ'.L, du Lol

20 G

O T - e W D G P O A S S D P GO s GUR G A D WAl Gt A T G Gt G S G G S G G A G g S Hev R D G S G G e e S8 e

B/% Guad ! Ll SOl 280 Sules
Gl.d3 I Ci .D-ulo B..SIS.
1.emee

Te 8458787

\

69 L30141

XNXXL
!

N 178 439002

A

XXX XXX
ghri Reghubir Jaran arores
2323 bP o
&hf‘i Re  iie .3U.dhul g'tot i

o ™o e -

XXX

......



~. .
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In Lit Lo;.'du,‘, u.l_’l.x G LALJ-L‘ :}F JU.’).LJJ&L‘[J‘i,J’ Ab‘ll SMIdcbrs bt dud o

LUG.J.G:; 13'.:1. uH, .leu.:l\.llu..«o

WIT . POLINTON iULI3LL 07 1981.

Raghubir Scran Arora. cosee Petitioners.

Verscus.

The Union of lIndia and anothor. Oorosite Parties.

oAU, wUe3uf 39 2o

Tele: il 662 Chief Unginzer,
Headquarters, central Com:and,
LUGKui - «=2260020

ios 901709/XxI/13/8I0(3) 30 DuCe 80.
gnecineer-in~-Jhiefts Branch (& Joord I)

army Heeadquarters,

DHe 20 u&E. D3LiI-110011.

' o Chief Engineer,
' dorthern zZone, Lucknow, \

Centrcl Zone, Jebalpur,

PN a3 e . , s
e ﬁgug,gizﬁa/ west U.P. Zone, Bargilly,
\ R

{Project) Itarsi.
PO, U LG, ¢ SUPVH. B/g €J3 1L 40 SUXV.: 3/8 G. W, L.

‘ Te Reference BinC!s Branch, army iiq., letter ..o.

| 66020/BS I/860/5IR dated 10/22 Oct. 80.

v e The followin~ prowotions are hzre by rcde from the

penel for prorotion froi: Supvr. 3/8 Gde II to Supvr 3/S

| Grade I, iscucd uner E In C's 3ranch, arny ilge ¢bove
quoted lctuers Joncequent on promotion, the pro..ot: :s

' will be prowoted / sdjusted in the siiic stetion/
formation :-

SU2T.. 3/8 603 I 10 guo7. B/s Gde I,




YA “
\ sl. 1+e%eS8e .00 and i.£nee. Formation RQenorks
> :
leO
1' 2. 30 Llrc

1. 450199 Sr .ohindra Prased Jain Gu{2)

Pithoragerh.
XXX XXX XXX XXX XX XXX
} .
x 360 430141 S -1 R. S« Lrora ) u/:.;,
’ - (Petitioner) Cilans sode

3 The ebove individuals will be promot=d to Supvr

B/S Gde I on 2 years probation fron the detes of their

> assunins the hiﬁher enocointrents The cd-hoc apoointicnt
of Suwvr B/8 Gde I, covered in the above rzntioncd prono
tion orders, uill cease with i ~dizte effect on assump-
tion of rerubar ansointrint.

‘*),; Lo These pro.otions cre subject to ch-~ conditicas

,,agﬁjiiﬁ“;>¢n \ thet they cre not iavolved in ony dieciplincey cose cnd
clgo the conditions lcid doun in she arte 202 J8idlshow-
dhrits Comvilation) end fovern: ent: decigioas thercunder.

Before th~ ebove individuals mre drourht in position

apninst the hirher post, pleese ensvurc cnd confirn that
- y 2

they cre not involved in any disciplincry cosc and that

[P

'there is nothine & -cingt then to warrent with-holdines of
| their nromtoione

5e Thne dates from which th~ obove individucls ecre

brourht in posgitvion ugulust thr oOSt of gupvr.3/S Gde I,

should plecse be imtireted to this Hoe o The ectucl wte

"

of their pro..otion es Supvr 3/9 Gde I end genio.ity &s =

fixsd by vhe DP¢ will then be notifi-d by this of icce

d - J.\O .o u-&‘:l
’ .th' Uolo
MO m (&)er)
for Chiaf Ingincers
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Copy toi~

AinCts Bro (JﬁIR)
Army .HQ DHQ,PO New Delhi.

JieB. {P)Pithoragarh; - Be8.0.{I) C.P.8. Jabalpur.

GoiE. Bhopel. G.E , Fy Wks, Kanvur.
ColieB., Allahabad. © Cs 3., MIahobod.

Celie e it Bal"eilly,

Go Doy &IT0e
C' ...IC E' 3 ‘P) lio' 3'3 Itarsl. Go Eo 3 De!hraduﬂo

CO}M;O E' 3 Ramf_:a'rn: G-. Eo ) JhanSio

- ; . . 1o . o )
Co e e (P) LllCiimow Ao Ga e (3) l"lanarag pur.

Ceiis Be , Jabalpur. G.E.(I){P) Stores, Ttersie.

T .A oy I
YT o L ;
Golie 2 3 '!(a’n.. u‘rj Ge E. I}an‘.J'

Co vee o sFy), agpur. AG.E. (I) Talbehat.

ColieBe, bgra. A GeBe{P), Allchabed.
GelBe , Dehradun. .G. 3., Varenesi.
Celre B, Jhansi. 4G % (i 8 ) Benbege.
G-E-LP) Pntnoregurn G.E,QE)‘Jabelpﬁr.

G.E., Bhopal, G.Z.(?), Chilias
' G.E. E.P. fllzhabade  G.m E/N, Chakeri.

Ge e, Bareill§. G.D. A« CC, ileerut.

GeE. (P) Bareilly. . Pay Office {Zrry) Lucknou.
GeE., Ranchi. Pay Office (Arry; Jabclpurs

'&E.,Smgw&

G‘ E‘ {1«(’) 9 LU,CKIIOW.

GeZe {Ae¥.) Izctnesare

inbernal 3-7 (4dm) 8.8.C. (1), 305D (Records) e Ieds

[ - -

{3) 0 sec. Pnnel liolder.

o~



T D HOt3Ly HLzh coU v GF Ju Lo niliv s ol cdbialiidin

sl

.LJUJa,.L.H I‘. .lj}d.i JJ.L’ .‘.JUJ;L,‘J.J‘o

-, .J . N R . g
RN IR T AU HRK B 7% I TR U 191 i

Zechubir Sars Arors e e «e. Petititioncr
% Vrorcus
‘ The Union of India % Others ... Ono=-Partissg

’ ¢3-.-¢. :;.L e J.‘i'u‘-- Iii

03/12/52

- ’ J.% .. AIPUR

2.00.07100 3 SUfk. B/sIT 0 gU2.. 3/g I
:)l‘» a&DhCJ\J BiuSJ‘:S : Sf]-‘--!- -{,:-‘ S' plubo-:«tiyﬁ-

1. The oromotion of Shri . S.Arorez, Supr. B/c |
;»’ g~\\ ~ to Supr. B/S I on .d-hoc busic wae orde~ d in Ju.l

GO

.uL‘ChILOTJ 2O 901709/1V/1/ 41 )(j) deted 31 1 7 it

wee to be cneured befors the individucl vec slaced

e

—-——

in pogition in the hi-her eppointment, that ¢ wee

&

not involved in & digeiplinary case etc. Zri Be.g.

T A

: Lrora wag slzced in position as Supr. 3/e T {.id-ho

on 9/2/79 vide Gr. 3/in Chakeri 210 io. 13/2/79-

/59” It cubscoouentlyv cane to the notice thet her
his )romotLon wee order-d, Shri 2.S5.0lmro yoe in

foet involved in e digciolinary case priccin~ fo tr

Ciccrinancies in Turaniture of G3 {73) Lucanow.

< 3. Shri E.S.Ardra havine been »lce-d in pogiztic
on 9/2/79 as Supr. 3/8 I.{Adhoé; wee ShaoreTor:
1nco"rnct._ Th- eaid Shri I.&..rore is; ther-lore,
r cvired to be brou-~at Zowa to his reculer »nosc of

/




")A.
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S aatl]

[

-2- o QQ}7

“udr. 3/° 77 from hie ‘d-nsc copoiatnrac to TuLo.

R

/0T du o toroe of Movec.ncis of India, Dinissr ol
Tef-ic legs~ - no. 3(1)/63/55)/L(31T~I) doced 3.12. 05,

Alccee teks im ~diece eetion cecordin-Ly

- K ‘
o report comylicace. al

SLhye  Shos woe J01701/3/L7/53/ 510(3)
datod 4.2.80 . f

500 O1TO1/XLR/ 0T/ 1013) dbe 205400

00 SO1T01/mi/ 2/ 105, dte 2005450

L0 FO1701/3K/85/ 310 (3) db. 11/19/50

{ q.‘}liiq;ﬁHBU}
[ AN
Ui wX0.
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T HE HO.3u7s He uH CCUAT OF JUWIiAtURE, T Sl ddiadald g

LU CKIOW BacH, LUGKLU,

wilT FrITION 0. or 1961
Raghubir Saran Arors. oo . Petitioner.
- Versus.
The Union of India and ancther. «.. Oprogite Sarties.
i slE o abesde b
TELE : 53142 f 1.ukhyaleye Commdre Iirman Bngrse !

HQ Comménder Works Ingrse
Wo. I, Wheeler 3z rrocks,

_ : Kanpur guntt.
1166/762/E1 08 Feb. 79
LES/430141.
ghri Raghubif Seren Arors, Spvr B/S II {Qupvr B/S Gde I
Desig) throush §.B.C.0). |

POSTINGS/TRA(SFER ON Pi010TIOW FROi. SUPVR B/S GD:
Ll 70.GDE T. 3

Te You ore hereby permenently transferred to G.E{
i, Chakeri in the interest of state to take over the ,
appointment of Supvr B/S Gde I on Ad-Hoc basis for a
period of six months from the date of assuming ths apd

ment in your new unit.

2 | The zbove promotion 1s ordered on the spefifi

conditi at 1
tlon that in the event of your not bgin-~ selectOS

the Reguler D.p
. o 2 O . .
*y you Wlll bf) rleva i
o4 I‘ted to you-,-. l I
&oLowey



v 1 e

¢ e

.e

aopointuzrt of Supvr 8/8 Gde II withous esel-nins aay
reazgon for cuch action. Further the gservice rcndered

on ad-hoc bcels in tne grade would not count for the pur-
pose of senilority inm the grede cnd for eilicsibility for
proziotion to next hi~her grade.

3. You will be relieved of your duties on 0Y FEB.

79 (AN) end will report for futy to 3.3., 3/1., Chakeri.

. -~

Lo You will sub:rit the following befors lceving the
Station: -
(a) Security Pess, (b) Jeperture Rewort, (c) U.G.HeS. Sam

Card, {(d) Clearence Jertificate fron all concerncd.

> : 54 1o T4/Dh is adnissible.
6 It .2y pleace be noted thet your pay and allowa-

ncec for the month of lar 7, will bz cleimed by your new
formrtion only cfter yvow crrvivel for duty there.
AUTHYe 3= ?-In-C's/Br.AHQ Letter No. 63020/35-1/AD-HOS,
/78/31R Dt. Ok Jan.79 & G.B., C.Ce Lucknow, lett.
er ilo. 901709/XIV/1/EID(3) Dt 31 Jen. 79
§d/~- laden Lal

ADM OFISEX,
for CULiDi. wWO:iS 2:GINHERS.

Copy tos~- _
1« CE CC, Lucknow } It id carfirmed that the individual i:

CE NZ, Lucknow k not involve: in any 4° scinlinary casey
Court of inquiry.

i

Officer-in-Charge Pay DA&/ADA HR4 ClAe
Pay Office Army, . o
Lucknowe. LOk/~ 163.70 - 16420

Ce B, B/Ii,Chekeri.  Jeduction.

Uelbio, GeBe, kenour. 1.G¢%meSME-Rq,%V-pmh
o (h/c wo. 14163k)
.1..L1T.|3L\.N£‘jdo 2 Ge GAHQSC Subs. RS. 10"90 po,mp

‘_‘ 3. Sch Ec Ic 3 SUbSO .%LSO b- OJ P- e




» er

o ey

P4y Suile he Tlood ive ilse500/- 3cl..tse b5/~ ic
to ba rocovercd in 17th Inst.. =

| PTO Clerk. ge 25/~ Pl

S . 50 L'lis dacte Of bi:‘th - 1‘10#2
DOC Clerk. 6. Hig dete of ncxt incrcuont - 105673

7. He hag aveiled ..il dcys OL ond .11

2L (CO.F). deys RH in the Colender year 1979,
1146/31L.

[ Bt Mot

)
IS
| / '
i N Y
! ‘5_*3—,_1‘15?’ ,



PAL.L S ..
S0 ¢larke

D0S Jlerk.

S'»Jfl?&? ,

Lx]

L

5.
Be
7o

(p
_ W

’q : ?Sg

;‘1100" ‘.IVVO .15‘0503/" 3?1-.:.90425/" lr
to v~ smcover~d in 17ta [art.e =
RE 25/"' RAN

ale Cite of bivth = 141442

Hie dete of aczs incri.-nt = 16672
iie hes eoveilad il drys Ju -~nd .1l
deys 201 in thr Oelenier year 197
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-LL: .Lrl 4 lloj_ '3.!.:) H J’lx U\I:A-T C\F J[.’_)I.;..L'IUR‘;’ (sT .-L;¢. ‘-h-nJ-ao.-):

.L.UJN.O\. B :u\ SH’ LUC‘\‘L!‘ON.

WaIT IULTLOL dU..3BR OF 1981.
RaghUbir Saran Arora. evese Petitiorer.
Versus. ,
The Union of India ond another. «+s Opnosite Particse

ALLIXURS 1003 5

OF+'133 OF ©HI 4G3 (I)
C.:«L; w.).L JTTIU J.\.)l \;..OJL\’
T/3 Lie Se O J ;{& Ll J,
ilo. C=108/2D8/38/31. o202 CLITL b

1E3/L30141. 03 iLd, 81.

Shrl Ro S. J.I‘Ol"c <9
SUPVR.B/S, Gde I.

2.0, 001G, - U2Vt B/ G IX W0 SUPVt B/ 305 L.

1o Tt hee becn intimetcd by th- hi h-r cuthoriti-c¢
thet you bein~ involved in disciplincry cesc conaot b~

plcecs in porition cs Supvr.B/§ Gde I on remulir pro:otior

R As repards your continucnce as od-hoc Sudvre ic i
je furthcr intircted thet you were initicl.y nro: otcd on
~d-hoc begic for o period of cix montas tach ucs c:.t nd-
ed (from) tirc to tire cnd icet extension pxpired on 03rd
Cov. 1980 os cuch you cenot hold the cd-hoc £poitront

os Supvre. B/S "de I ofter 03rd iov.,1780.
3. Plorce occiknowiedses qd/- 4 P H.
t B\JO,.L"J( ) J)r: ‘- - )Lu.o
o o. . -
C py C ¢__. JI.\. u.u.L I’." Tle I'a to his l”ttr r ;: 001163/&93/41,
drtod 24 Febe 1951,

e
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In the Hon'ble High Court of Judicature at Allahabad,

Sitting at Lucknow,

Civil Misc.Appln.no. (W) of 1981

1« Union of India through the Secretary, Ministry of
Defence, New Delhi,

2, Chief Engineer, Northern Zone{(Military Engineering
Service) Cantionment, Lucknaw,
eesefApplicants(0.P.no.1 & 2)

In re

Writ Petition no. 1063 of 1981

Raghubir Saran Arora eesosPetitioner
Versus
Union of India and others | eesesOpp.Parties,

APPLICATION FOR VACATION OF ORDER DATED 13,3,1981

The applicants abovenamed most respectfully state

as under?

1.That the aforementioned writ petition had been
presented before a Division Bench comprising of Their Lord-
ships Hon'ble Mr.Justice K.S.Verma and Hon'ble Mr,Jdustice
S.C.Mathur on 6.3.1981 and Their Lordships were pleased to

permit the counsel for ths applicant to obtain instructions

6;2; and the urit petition was directed to be listed alonguith
4§y“ the application for interim relisf on 13,3.1981.

2.That on 13,3.1981 the applicants' counssl






2,

prayed for further time to obtain specific order regarding
the pendency of the disciplinary Proceedings on the date
the order of promo#ion was passed and the cass was ordered
to be listed on 18th March, 1981 and this Hon'ble Court
had been further pleased to direct that in the meanuhile
provided no one elss has joined the promoted post, ths

petitioner was holding, the order of égiﬁq;an will not be

¥
3.That on 18.3.1981}the case}at the request

given effect tos. %@

of the learned counsel for the petitioner}uas adjourned

to 25,3,1981,

4.That on 25,3, 1981 the case was ordered to be

listed Qn the next date i.e. 26,3.1981, Up 26.3,1981 the

k"
case was ordered to be. listed on 30,3,1981 but on 30,3,1981

the case was ordaped to be listed in the next wesk,

S5.That on 6.4,1981 the case was ordered to be

listed in the next week befors a Division Bench,

6. That however, on 16.4.1981 the case was
adjourned wztb»the request of the applicants counsel and
sventually the case was Msted on 22.4,1981 when an under~
taking had been given on behalf of the applicants counsel to
produce the records on 24,4,1981 and it was ordered that the

case would be taken up as an unlisted case on 24,4,1981,

7.That the pecessary records were available with
the applicants counsel, however, on 24,.4,1981 this Hon'ble
Court was pleased to order)tha case be listed in the next
week,

B.That on 1,5.1981 when the case was listed the

8ame was adjourned upon the request of the petiticner's cozlJnﬁt
-6

/4
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9,That thereafter the case was listed on
7.5,1981 but the same was adjourned and so also on

13.5.,1981.

10.That the applicants counsel has the necessary
and relsvant records to shou that the impugned order is
perfectly valid and justified and suffers from no infermity

t .
whatsoever %ﬁ

11.That for one reason or thaother, inspite of
the fgct that the arguments were heard on several occaséiona
the application for interim relief could not be disposed
nor could any orders ba passed/:g;t admission of the

rejection of the writ petition.

12.That by stating incorrect facts the petitioner
has obtained an ad interim ordsr which fact could be born
out from the pesrusal of the documents that shall be shown

by the counsel for the applicants,

13.That it is expedient in the ends of justice

and equity and in view of the facts staied above that the

interim order dated 13.3,1981 is vacatesd and the writ
petition aforementioned be dismissed after perusing the

documents shown by the applicants counssl,

Uherefore, it is most respectfully prayed that
this Hon'ble Court may be pleased to vacatgthe interim
order dated 13,3,1981 and be further plea;tg to dismiss ek
the uwrit petition after perusing the records shown by *
the applicants counsel and for which act of kindness the

applicants shall ever pray as in duty bound.

ol 2) Yreds

(Ashish N.Trivedi)

Lucknou? : Advocate
13-~ ,1981 Counsel for the applicants
m

TR R ) !
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To,
The Deputy Registrar,
High Court of Judicatrre at Allahabad,

(Luck ow Bench ) Lueknow. wrannenans ’
R ‘3;&/* (i” 1-33"

Please allow inspaction of the papers passed below. The application i3 urgent | ordi

nary. The applicant is not a party to the case. "#’

Whether case | Full particulars | Name of | If applicant is Office report

Full Destip | pendingor | Papers of which | person who;| not a party rea-
tion of ease decided | Inspection is | will inspect| son for nspect-| and order }"‘\/
repuired record ion b

fletnt

Office
report

lb&- -
‘ ﬁl(o»«ﬂ“é -
| Order for
Inspection

!
:
;&

- Signature of apphcant or his @\2/
Advocate

¥ ;

Inspection commauced at

Inspection concluded at ;

Inspection fee paid by the applicant

Additional fee if any
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AFFIDAVIT ~ / )i
%@"91 ’
HISH courr |
“upg ‘ 'A\\,J ¥
v In the Hon'ble High Coart of Judicature at allahabad,
| sitting at Iucknoye
Writ Petition H0.1063 of 1981
sari Rag'mbir Saran ArOra.......-........Petltioner,
Versus
> Union of Inglia and othars...........()pposite Partiese
Counter Affidavit on behalf of the
f Opposite Parties Nose 1 and 2.
P

S.V.R.SLbrumangyan,

aged abat years, 4

son of Shrl Naj-onalom

-

8.0 =3 Fcre, IfFFPjce
The Ch.ingire 1, (F'.Zb
Iuclknoye =2,
eeoeBpoOnent
I, the deponent abovenameéd, 4o he reby
solemunly affim and state as under -
. 1e That the deporent is the 5.0.-3(i-rzuin_,
, ’ \ Ufficc of the Shicf Tngiocor,Morthorn Zonsluckrol =2
2 \/U\Q(V | and has ben authorised by the Opposite parti€s nos.3
el \\ ” /" and 2 to flle this counter affigavit on their behalf.
;\\" ‘

\,\ k’b’-\n i / ) 1
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The depoment has read the copy of the writ petition
as wéll ag the copies of the amexmres supplied to the
counsel for the opposite parties and has understood
the contents thereof and is fully ¢onversant with the
facts stated in this counter affidavit. X
%
2e That before giving the parawise réply
to the avemeénts made in the writ petition it appears
necesaary that certain facts and clreumstances wich
have not Ben méntioned in the writ petition are
stated in this counter affidavit so ag to clarify the
controversy sought to 18 raigsed by the petitiomr

¥ amconconlid =
and has been coneakwed by him and the writ petition
ig liable to 1B dismissfde

3e That the petitl oner was employsd as
saupervisor Barrack and Stores Grade-I1l under Garrison
Engineer (Eagt), Iucknoy from 14.10+1974 0 7.11.1976
and was posbedin the office of the Cammandar Works
Enginser, Kanpur on 8111976 '

4e That the petitioner was selécted along-with
others for pranotion on aghoc basis to the higher post
of sapervisor B/§ Grade I, in January,1979. The
gelact pandl was r@ceived under Engineer-in-Chie F
umy Headquarters 1o tter No.@020/Be-1/ ad-hoc/76/BIR,

L prosotion of thege inl
dated 4.141979 and based on this select panely/ Central
Command was "ordered in Chief Engineer, Central Command
Lacknow's letter N0+901709/ XIV/ 1/BID(3), dated 31.1.'79
The petitioner was pOsted fran CWE Kanpir to GE E/M
chakeri consequent on this ad hoc pramotion, and ‘ne‘_
was placed in position as sqapervisor B/S, Grade T

(adnog) on 94241979 forenoone
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S5e That{ the above ad hoc pramotion was initially
approved for a period of sixmonths and was extendeq from
time to timeé until 3.11.1980./

2 T4

6o That a regular Departmental Pranotion Caommittee

met in Engineer-in=Chief's Branch, Amy Head&ar’wrs,

New Delhi in September, 1980 and selected Supervisors B/sS

Grade Il for regular Promotionm to Supervisor B/S Grade I.
‘[‘" This select panel was sent to Chief gPEneer of Cammand

underlla‘ngneer-in-(mief' s letter No.e‘son/Bs I/80/EIR,

dated &\/22-10.1980. ‘ |

7 That the nameé of the petitioner was also in

® N the select panel meéntioned above in paragraph no.6 of
this counter affidavite Orders for the régilar pramotion
of those in the Northern Zone including the petitioner

{ were isgued by the Chief Engimeer, Cenfiral Cammand vide the
> le tter Noe 901709/ XxI/1¥ ELD(3) dated 3041241980
8e That the petitiomdr was earlier prima faclie
Lo dave L

found’(committed irregulari ties along With five others
[\for certain large discrepencies in the furniture held
’ in the charge of Garrison Engineer (Eagt), Iucknow. These
findings were by a Caurt of ingziry in 1977 and

disciplinary action was sought to be imitiated against
I o \ the pﬂﬂ.tiorﬂr.

* - ¥ |

\‘/ 9 That the pranotion order dsted 3111979 i
' \\\\ ' ismed by Chief BEngimeer, Central Cammand stipulatéq in

~ |

- paragraph 6 above that before the individuals were braught

in pogition against the higer post it must B ensured

that they were not inwolved in any disciplinary case and
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that there was noming_against them to warrant
with~holdging of their pramotion. 'CWE Kanpur under wvhom
the petitioner wag then employeq wag not ayareé of the
involvement of the petitioner in a disciplinary casé ¥
pértaining to the deficiencies of Murmdture in Iucknow.
Therefore, he was erromeously placed in position as
supervisor B/ S Grade~1 (adhoc) on 9'-2.1981 althaugh

he was involved in a di.séipliﬁary cag® prior to his
aghoc promotions In accordance with the decision
contaimed in para 3 of the Ministry of Hame sffairs
(Departmént of Personnel and Administrative Refoms)
OM No.22011/ %/ 77-Egtte(A), dated 14741977, a tmae copy
of which 1s being anmxed as Anmmire-a~1 to this

counter affidqavit, @ Govermment servant is deemed to e
involved in a disciplinary cas® vhen the Campetent
Authorlty after invegtlgation, has fomeqd the opinion
that a charge gheet may b8 issed to him on specific
imputations where departmental action is contemplated,
which fact would 18 evident from the perusal of the
letter N0.900613/84/98/B-L (Confdle) dated 6e11.1976
on behalf of the Chief Engifxeer Heaéquarters, Central
command addressed to the Chief BEnginesar, Northern Zone,
Iucknow with record inter alia to the involvement of
the petitioner in a disciplinary case pertainming to
deflcienclies of furhitre. |

10 That it is not necessary that a charge sheet
shaild have been actually issuede There is invariably
a time lag que to procedural delay, betwean the date a
compe tent authority has so fomed an cvbinion and taken a

decision and the date the charge sheet is actually issued.
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11 That it came to light su bsequently that

the petitiom r having Ben placeq in position in the
higher ad hoc appointment of Sipe€rvisor B/ 5 Grage-I
in Febmary,1979 was erroneous ag stated above,

Instuctions of Goverment exists in Mini stry of

Defénce letter N0.3(1)6% 660/D(Civ=1), qated 3241965

a tme copy whereof is keing annexﬂd s ANnexl rg-a=2

to this counter affidavit that as soon ag it is

- broaght to the notice of the appointing msthority that
a Promotion or an appointmeént has re salted from a
factal error, the Goverment servant concerned should
immediately W braght to the pogition to waich he
would have held tut for the incorrdct and erroneqis
praaotion or appointmént. ‘The CWE Kanpur who haq
erroneously implemented the ad hoc promotion of the

petitioner in February, 1979 was, therefore, directed

( in Decemt®r, 1980 to take remedial action according
)

to the above Goverment ordere

12 That as regards the disciplinary case
relating to the deficiencies of furniture in GE(Rast)
Locknoy Divisitn, a charge sheet was issied to the

petitioner on 29.5.1980 and the cage is in progreésse.

W 130 Mat becaise Of the involwment of the
petitioner in @ disciplinary cagse lis regular
promotion to the post of supervisor B/ s Grade 1
ordered by the Chief Engineer, Central Caumand in
his letter dated 30.12.1980 could rnot be implemented.
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This letter also stipulated in paragraph 4 that befare
the individuals are braught in pogition againgt the
higher post, it shauld be ensured that they are not
involved in any disciplinary case and that there is nott
ing against them to warrant withholding of their

proaotione

14. That the Barrack Stores Officer, Incharge,
Central Plvisional Stock, Kanpur under whan the
peﬂ.’d.Onér is presently employed had conveyed to the
petitioner in his letter dat8d 3+341981 the position
mentioned above. The petitioner wag infomed that

his adhoc appointment of gupervisor /S Grade I cannot

in any cage contime bayond 3.11.1980 as no exténsion

for that aghoc appaintment has been givwen by the
Engineer-in-Chie £ teyond that date.

15 That aghoc pramotion to Supervisor B/S
Grade I was meant to b only a stOp gap arrangément
until selection for regular pramotion to that post
could be madee Once a regular Departmental Promotion
Conmittee sélected persons for pramotion to Supervisor
B/S Grade I in september,1980 and the seléct panel
forwarded by the BEngiméer-in-Chief 10 the Caumand
Chief Engineéer in October, 1980, ﬁdere was no further
necessity for the ad hoc appoimmént of gapervisor 'S
Grage I and it was for this reason that further
extension of the adnoc pramotion @yond 3111980

was not given by the Enginee r~in-Chief to0 the

pe Htionere

A1 6e That, therefore, the adhoc proanotion of
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sapervisors B/ s Grade I cease to be effective beyond M
this date. Apart from this in the cige of the
petitioner his initial promotion to the adhoe poOst of
Supervisor B/ s Grade I was itself erronequs and hagd

to be remedied.

17 o That cessation of an adghoc appdintment or

promotion cannot be temed as reversione

18 « That the contents of paragraph 1 of the yrit
pé tLtion are not pé'disputed. |

19 That the allegation contalmed in paragraph 2
of the writ petition that the petitiomer was pramoted
Storekeeper Grade I in the year 1965 is not correct. The
true fact is that the petitl oneér was pramot8d Storekeeper
Grade 1 on 124541966,

20 That the allegatlons contained in paragraph 3
of the writ petition are n0§; agnitteqd being incorrect and
wronge Ihe petitiomr wés pranoted Supervisor Barrack
Stores Grade-Il on 25¢4.1975. He might have been s€ lected
for promotion to the Grade of supervisor B/S Grade II
much earlier but he assumed the higher ap;;oj.ntznent from
250441975 onlye.

21 That the allegations contained in paragraph 4
of the writ petition that the petitioner passtd the
pepartuéntal Examination for gapervisor B/ S Grade I in
the year 1975 1s not denied. The allegation that the

pe ti ti oner was praaotéd to the post of gapervisor F/S
Grade I taragh an order datéd 44141979 passed by the
Engineer-in-Chief is not agaitted being incorrect and
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wronge The camunication datdd 4141979 of the

Engineer-in-Chief is not an order notifying the R
pranotione In this connection the nameg of thogs
peérsons w0 were selected by a Departméntal Pranotion
Committee for prasotion to the post of supervisor B/S
Grade I on adhoc bagis were only cammunicatede The
avemments that Chief Engimeer Northern zZone & cited
as Opposite party noe.2 is @ subordinate authority

to the BEngineer-in~Chief is not disputed.

22 That the allegations contaimeq in para §
of the writ petition are not agnitted. It was not
in parsuance Of the select panel published in
Enginmeer-in-Chief's communication dated 4.1.1979
that the petiti omér was transferred from Kanpur to
Chakeri. Hig transfer from Kanpur t0 Chakeri was
baged on proaotion and posting order of Ru¥ Chief
Engineer Central Cammand, notifiéd in his

N 04901709/ XIV/1/EID(3), dated 31141979, a true
cOpy whereof is ing amexed as AnmMuré=+i4 to this

counter affidavite

23e That the allegations czontained in
paragraphs 6 and 7 of the writ petltion are not

dispute de

24 That the allegatkons contained in para 8
of the writ petition that the petitioner denied the
chargeg in his reply dated 276661980 and 1771980
and that the petitionm8r was shown the relevant
documents in the hearing of the inquiry held on
23241981, 1s only accéptede The allegations that
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some Of sévaral doumeé ntg were not available on

25.241981 canmnot ®© verified nowy as theé position

is known t0 the Inquiry Officer only. P('V
W
25. That the allsgations contaimed in para 9

of the writ petition aré denied. In reply itis
further stated that the Engineer-in-Chief's
communication dated 221041980 a copy of which

has Ben amexed to the writ petition ag annexmre-I1
is not an order regnlarising the adhoc promotion.
The said communication only gives aut the Selsct
panel of the individuals who ware selected for
réegalar pranotion tb the grade of Supervisor B/S
grade I. The Chief Enginser, Central Command's
letter dated 30.121980 cited in this paragraph of
the writ petition qoes not cirmlats the BEngimeer-im
Chief's letter ut is a communication ordering the
reglar pranotion of certain ingividual from the
select pamel notified by the Engim@er-in-Chief.

A copy Of the said cammunication of 30121980 fram

the Chief Engim@er, Central Ccmmand is Annegire-I
to the writ petition.

26(1)e. That the allegations contained in
paragraph 10 of the writ petition are denied. In
reply it is further stat®d that the commu nication
da=ted 3121980 of the Chief Engineer,Northernzons,
clted in this paragraph under réply is not an orgér
reverting the petitioner. It was only a departuenta
directives to a sabordinate authority name ly the
Conmander Works bnglneer, Kanpur pointing at
certain irregalarities in fhe garlier ad hoc

pronotion of the petltioner 0 the post of ‘
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Supervisor B/S Grade I and calling upon the said
subordinate authority to réctify the error. {?&%
26(ii). That in reply it is further stated that it
was me‘nti.oned in this communication that the aghoe
promotion was not in tems of Goverrment Order dated
341241965+ In fact no reference to any Government
Order dated 3.12.1965 was quoted in the said
communications FHAirther the contents of the Govérment
order dated 3.12:1965 as brought mt in paragraph 10
of the writ pétition are also not known. The said
communication dated XIXKELKIREA 3412.1980 of the -m('
Chief Engineer, Northern zone, luckrow is a clasgified
(Confidential) letter to a subordinate authority. The
petitioner not merely obtained a copy thereof
clandestimly ang illegally ut also distorted its
contents in the paragraph under reply and also enclosed

8 distorted copy thereof to the writ petl tion.

27. That the allegations cor.teined in para 11
of the writ petition are@ not disputed.

28 That the allegations contaimd in'para 12
of the writ thi.ti.on are deniede In reply it is stateg
that a peérsonis said to 18 involved in disciplinary
proceedings when the canpetent mthority has fomed the
opinion after initial invegtigation that a charge sheet
may b8 issued to him on sp@cific imputetion where
departmental action is contémplatéd. TIhis is in
accordanca wth the giidelines conteimed in Ministry

of Home affairs, Department of Persomnel and Admini stra-
tive Reforms Qf No.22011/5/77-Estt(4a), dated 1447.1977,

a copy of wich has Ren anm@xed as_ Anne xurd A1 to this
counter affidavite




A \
| [/

29. That the allegations contained in paragraph 13
of the wrlt petition areé dqenie€de Bringing down the
petitioner to his regular post of Supervisor B/ S Grade I1
X . from his aghoc eppantment of Supervisor B/ S Grade~1 P(()M |
is only a rectification of the irregilarity committeqd \
garlier in Febmary, 1979 whén the petitioner was placed i
in position in the higher agnoc appointmént of qupervisor
B/ S Grade I when he was involved in disciplinary case
r such rectification is in order and is in accordance
with the directive contained in Goverment of India,

Ministry of Defence letter Noe3(1)63/ 660/D(Civ-11) dated

34241965, a copy of which hag been amnexed.as Amexure-aA=-2
to this counter affidavite. '

30 That the allegations contained in para 14
of the writ petition are deniede In reply it is stated
. that there was no correspondénce between the Chief

Yy Engirmeer, Nortnern Zone and other officers as alleged.

31e That the contents of paragraph 15 of the

writ petition need no cammentse

32 That the allegations con%ained in paragraph 16
of the writ petition ar¢ denied. The communicatlion
dated 3¢3.1981 fram the BeSe0eCoDeSe, Kanpur a copy of
which hag en annéxed to the writ pet:i.tion ag Annexuré-V

cannot by any means, be called or inte rpretfed as a fomal

o/ orgér of reversion. It merely infoms the petitiomer
R that the petitioner cannot hold the adnoc appointment
of Supervisor B/s Grade I after the last extdénslon of
such an adhoc appolntment has expirede
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33 That the allegations contained in para 17
of the writ petltion are deniede The contents of the
communication dated 3.3.1981 (smnexare V to the writ kg
petition) are distorted in this paragraph under reply.
No where’in this communication is mentiom@d and further
extension of the petitiorer's aghoc promotion is not

possible die to the involvement Of the petitioner in

disciplinary proceedingse The petitioner hag also

distorted the facts by saying that the promotion of the
pe tl tioner was regalarised by the Ergineer-in-Chief.
The regilar Pramotion (as dlstinet from aghoc promotion)
to the grade of Qupervisor B/S Grade-l ordered in

Chief Engineer Céntral Coumand letter No.901709/ XXI/ 1%
EID(3) dated 3041241980, could not 1 implemented in so
far as the petltioner was concermed since the

petitioner was involved in a disciplinary case.

34 That the allegations containmed in para 18
of the writ petition are denieéds As stated in reply
to the paragraph 17 of the wrlt petition the adhoc
prosotion has not been régularised, nor is thére any
question of regularisation. Certain peréons wé re

g6 lacted for pramotion to the post of supervisor B/ §
Grade-l on adhoc bagis in Jamary,1979. Later in
Septemoer,1980, @ regilar bepartnental Promotion
commi ttee selected persons.for the regaular pranotion
o the Grade of Supervisor B/S Grade~l. Those whoO were
selected by the Departmental Promotion CanmittRe

were to b8 pranoted on a regalar bagls fram a date

su bsequent to September,1980. Thus the earlier aghoc
proaotion afﬁ had nothing to do with the subsequent
regalar pramotion and therefore the lgtter was not a

regalarisation of the fomere. It is “urther stated that

|
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firstly there is no reversion in this caseé as the
promotion was purely on aghoc bagis for specific }E\{

. pé riods € xtended from time to time. Kven if sud’;
a temination of adhoc appointmént in & highér post
is temegd as vaefsion, this cannot constitute a
pénalty and thereforé does not attract article 31
of the constitutions In this connection the

{{_ provisions contaired in Rule 11, Explanation (iv)

of Central Civil services (Clagsification, Control
and appeal), Rules, 1965 is reéproiuced beloy :=

"t Panaltiese.

" 11. The following p¢nalties may, for

g good and sufficlent reasons and as
hereinafter providedececcecsecee
(/’ Minor Penalties
\ (1) Censure
> Ex;;lanati.on i~ The following shall not

amount to a penalty within the meaming

of this mle, nameély:-

(1) i thholding of incremént xx xx

XX XX XX

(iv) reversion of a Gowrment sérvant
officlating in a higher services,grade,

or post to a lower service, grade Or
post, on the graind that he 1s consldered
to be unsulitable for such higher service,

grade, or post or on any administrative

groind uncomected with his condn ctse

XX XX XX XX "

35 That the allegations contalred in para 1
of the writ petition are deniede. In the face of
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BSO CDS Kanpur communicati on dated 3.3.1981

a gopy Of which the petitioner himself hag annexed
as Ammexuré V to the wrlit petition, the petitidner
cannot call himg@lf Sapervisor B/ S Grade.l.

364 That the graunds taken by the petitioner
are untenable in lay and the writ petition lacks
merits and is liabls to ¥ dismissed with cos%s

37. That the disciplinary proceedings
being quasi ju.dicial in nature mecessarily and
unavoidably involwe cf)nsiderable procédural delay.
Fiw other persons, apart frau 'me petitioner are
élso involwd in the same disciplinary case as
the petitionmer. Disciplinary proceedings in
respect of all the six pérsons are im progresse
To say that the decision in the disciplinary
proceedings has been delierately delayed to ham
the petitioner is nothing wt a distortion of

factse

3B That the petitioner does not deny
that he was involwed in a disciplinary casé then.
An incorrect promotion eéven on ad hoc basis has

L
to be rectified when detectede Ho relief can be
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granted to the petitioner to entitle him to contime

-3 15 3=

and perpemaﬁ an érroneus promotione

LU CK NUW, Dated, mpoﬁﬁdﬁd
N ’19820 . K
h . X%
Verification

I, the deponent abovenameéd, 4o hereby verify

that the contents of parasl | awd Lo A (& et suny

ﬁw\r&ﬂja oud b um(ﬂv\lv%fi ot tt%'e “éb%?e%ﬁ’ez akffidavit

are true to my own pérsonal knowledge bagsed on the recor

{

maintalmq in the office, the contents of paras 3(, I

L38 Lare based

le gal advise vhich I believe to k@ true, and believe the

contents of paras =

"to 1o tme. No part of it is false and
nothing material has Ben conceéaled by mé. S0 help me Go
& L Signed and verified this cuntér affidavit &

_L_;iay of %‘éb@@m'#,‘lgBZ ' 30 &wat Ludl
. Gé/g?'\/bélw&ﬂﬁﬂ e

Deporént (/

I identify the deporent wao hag ngned before g

QN e Can
(ashish N, Trivedl)
A&vomate

solemnly affimed B fore me on l 40.1982 atcfguAM/_Bb/

by Slrié,u{Liwloume, the deponem. w0 hag been
identifiegq bycwxn Q:X;hqi'w ,;rivedi, Advocate, High Caur
of Judicature at pllahabad, lLucknowsBench,lucknowe

I nave gatisfied myself by examining the deponént that h
understandis the contents of the above counter affidavit
which havwe been read over and €xplained by mee.

A MSM%

F
[ T‘

26{’7

M1E2

*«"w’“
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In the Hon'ble High Caurt of Judicature at Allshabad,
Sitting at Lucknoye

writ petitiomNo.A 1063 of‘ 1981 |

chrl Raghubir S&aran ArOr@eccccscceccssesPetltioner, j

Versus ¥ 1

Union of India and_omers...........()pposite Parﬁ.es.j

Annd ure=A-1

Copy of Deptte Of Persoﬁml and AdministrativeReforms
Le tter Noe22011/ ¥ 77-Bstt(4), Dated the 14th July,
1977 regarding Promotion of Officers whose conduct
is under inwstigation~clarification regarding.

The undersigm@d is dir¢cted to refer to
the Ministry of Hme affairs CuMoNo e 39/ 4/ 56-Bstt(a),
dated the 3rd Novemier,1958 and UdM«N0.39/ ¥ 59-Estt(a
dated the 31st mgast, 1960 regarding the procequre
to be folloyed by the Departmental Pramotion
Committees in the case ‘of officers under suspénsion
and officers against inquiries are pénding &nd tO say
that this Department has b8en réceiving reférences
seeking clarification as to the interpretation of the

A
é\@:\\i}\;&n’@ expression 'Officers whose conduct 1s under

inve stigatibn' and whe ther a Goverment sergant
against vhom a PE or a RC has been registered by
the Central Bureau of Investigation can 18 pranoted

or confimede.

2e ' The matter has been, consigered carefully
and it has been decided that the sealed cowr
procedure préscribed in the Office Memorandum oOf
315t Mgast,1960, should B followed in thos8 cases

whe re after investigation, the evidence collectBd
jindicates a prima facie case agalnst the officer

concernede. The mere fact that a PE or RC has been ‘
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registered by the Central Bireay of Investigation
against an officer or canplaints are being looked into
in a preliminary departmental ingquiry or otherwise tut
no conclusion has Wen reéached abmt the prima facle ?jo
guilt of the officer, should not ¢ the ground for ’
treating the said official as ome whose gonduct is

under investigation.

3 In the light of the above decision, it is
clarifieq that in respect of officers whose conduct is
under inw sﬁgatiOn, the sealed coOveér procedure as
préscribed in the Minmlstry of Home Affairs Office
Memorandam No.39/3/ 59-Estt(a), dated the 31st mgust,
1960 shaild be followed only after the conclision of
of the investigation and when the conzpeterit authord ty
on consideration of the results of the investigation,
either by Central Bireau of Invegtigation or any other

agency, departmental or otherwise, has fomed the

" Oopinion that a charge sheet may be issued 40 him on

speclfic imputations where departmental action is
contemplated, or that sanction for prosecution may be
agcorded where prosécution is proposed. Until the
compe tent authori ty arrives at such a'conelusion, the
officer may 1 treated on a pars with others in the

matter of promotion, confimation, @tce

4e It is also clarified that if a Goverment
servant is facing proseaation in a Caurt of lay on any
matter involving moral turpitude or lack of integri ty,
his case for promotion shauld also W dealt with in
accordance with the procedqure laid down in the Ministry

of Home Affairs Memorandgum dated 31st August,1960.

5e Ministry of Finance €tc. are requesi®d to
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bring the contents of this office meémorandam to the
notice of all the anthorities under their control for

information and guidence. Vel
7

6e Hindl version of this office mémorandum

will folloye.

CIC :

: s&/- (RC Gupta)
(MB Hosamani ) DyeS@cre tary to the Govte of
A0 I Ingia

For Chief Engineer Mar 81

Trae Copy

(peponent) -
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In the Hon'ble High Cart of Jugicature at 4llahabag,
- Sitting at Lucknoy.

Writ Petition No. 1063 of 1987 Y.,
“ v

Shri Rgghulblr garan ArOra.....u...........Peﬁ.ﬂaner,
' Versus

Union of India and OtherSoooocoooooomooOpE)OSim Pa]’.'tiGSo

Anne xu1 ré=-A=2

N0.3(1)63 660/ D(CLv-1),
Govermment of India,
Ministry of Defence,

New Delhi,the 3rd Fabe 1965,

-

Office Memorandam

Subject s- Regulation of Pay and Increments of a
Government servant whO0se promotion/appolntment

R to a post is decided to @ €rroneaus.

1e The undersigned is directed to say that in
pursuance of Civil gervice Regulation 107A (copy encloseg

the President is pleased to decide that the following
provisions shall govern the pay and increments of
\ civilian Government servants whose pramotion or

‘14 appointmént.in a sibstantive capacity to a post is
A \ ) later found to ¥ erroneus on the basig Oof factse

2 The orders or notification of pramotion Of
appointment of a Goverrment seérvant shauld be cancellsd
as soon as it is brought to the notice of the appdinting
authority that such a promotion or appointment has
résulted from a facwmal error and the Goverment servant

concerned shauld immegiately on such =z@mm cancellatlon,
be braught to the position which he would haye ng]_d mt
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a. The question whether promotion/ ‘}9\
appointment of a partieilar Gove rmm ent

servant to a post was erronsoas Or not,

should 18 decided by an author ty i next
higher than the appointing anthority in
accordance with the established principles

gove rning prosotl on/appaintment. Doaubtful
cases should be referred to this '

Ministrye

50 The President is also pleased
to direct that cases of erronews

p romotion/appaintment in a substantive
QB or officiating capa;‘ﬁ.ty shaild be
vi'ewed ui.th serious cong@rn and suitable
disciplinary action shauld 1@ taken
ggainst the officers and staff
responsible for gach erromais pronotion.
A copy of order refixing the pay in all
such cases shoald ¥ endorsed t0 this
Ministry and the Ministry of Finance (Dafence).

Ge Thege orders will take effect from
29th July,1964.

T Thig office Memorandum lssues with
the concurrence of the Ministry of Finance

(Defence) vide their Ue0eNOe169-FB Of 1965

Gopy of srticle 107-4,Civil Services Remlations

1 107-A Notwithstanding anything in thesse

Regn latlons, the pay of a Govteservant wOse
raaotion or appolatnent tO a post 1t is faund
{0 be Or to have been erroneous,shall be

raegu lated in accordancs with the _genera]'. or
special orders isgi1ed by the President in this

behalf-‘
Trae COpy
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In the Houn 'ble High Caart of Judicature at allahabad,
_ Sitting at lucknoye

Writ Petltion No, 1063 of 1981
| «

Shri Raélubir Saran Arorau...........‘.....Peti’hi!bner,
\, ! ‘ Vérsus

Union of Ingia angd Oﬁlers...............Oppositﬁ Partiesge

Anne xu re-1‘;\~3.
Mil Tele : 666 Mukhya Bngineer
, ' Mukhyalaya Maghya Kaman
ﬁ | S Chief Engineer

HQ Central Cammand
Iy cknow-2
31 Jan 1979.
901709/ SIV/ 1/BI(3) |

Chief Engineer
( Northern zZone ILucknow
. west UP zome Bareill¥
> Central Zone Jabalpur
(Project) Itarsi
Dry Dock Visakhapatnam

Promotion/Posting : supvr B/s GDE 1I to
SUPVR B/S GDE I On 4d hoc basis.

1e Refer to B-in-C's Branch, Amy Ng letter
No. @020/BS I/AD-HOG/78/EIR dated 04 Jan 79.

L]

2 The following pramotion are approved on adhoec
bagls for six months. Consequeént on the above promotion

the individnals are posted to the fomations as noted

against each 3=



N
G

D N D S Y S WY NS e ) VI S R gy VER W0 W S R R A TR 0 M W T W D S SN D T w @ WS S e

supve E/S Gde II to gupvr B sGde I §,

( On adhoc basis) al
I?i. MES No. and Name Fomation Posted Remarks 1
. , wiere to
sérving
1 2 | 3 4 5

1+ 8453787 shrl Gopal Dav CWE(P) OE(wW)
Iucknowy Iycknow

XXXX XXXX XXXX XXXX
27+430141 Shri Raghubir CuE GE E/M
Saran Arora Kanpur Kanpur
XXXXXX XXXXX XXXXXX XXXXXX
40 430067 Snrd Nikhil GE GE Mhos.

Rajan Datta  Roorkee

3 Ihe above promotions aré ordered on the
specific conditions that in'the event of their not
being selected by the Regular DPC, theéy will be
reverted to their lower appoinﬁnent of upvr s
gde II vithait assigning any reason for such action
These promotions will not, therefore, give any
right to the individial conc®rmed in the matter of
their future selection to the post of Supvr B/S
Gde I when regular pranotions are madee It shaild
also be made clear to the individual that the
service réndéred on ad hoc bagis in the grade
woald not count for the purpose of seniority in
the grade and for eligiul lity for promotion to
naext higher grade. The& will ¥ duly informed to
this effect by the unit whereé they are posted.

4e These pronotions areé subject to the
conditions that they are not involved in any

disciplinary case and also the conditions laid
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down in Arte 202 CSR (Chowdhri's Conpilation)
and GOvte decisions thereunder. Before these
individuals ar@ brazght in position agaimst the
higher post please ensureé and confim that thaey
are not involved in any disciplinary case and
that there is nothing against them to ywarrant
Wi thholding of thelir promotion.

5S¢ The gate fram which the abowve
individuals are braught in position against the
post of gqipervisor B/ g Grade I on ad hoc bagis
shosld please e intimated to this HQe e
actual gate of their prouotion as Supe rvisor
B/S Grade I on adhoc basis will then 18
notifieg by this officee.

Ge Volunteers, if any, should ¥ posted.

in place of pramoteese.

7e Prauotion order in respéct of remaining
individnals are teing isgued separately. |
Yd W@M
(N eNoViswanathan) - - -
, 0 1

‘A -
Chief Bnginesr

frue Copy

S
U -

Deponént
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‘ ‘ Memo. L

‘,/
TN THE HON'BLE HIGK COURT OF JUDICATIRE
A7 ALLAHABAD-LICKNOW BEICH

LUCKNOW i’ﬁ‘
:\\ o : w}l/ﬁocoooo.aNo /0[; Of 108/
een o&%&ﬁ(@-x.éﬂl’fmﬁm F2EN omtitiomr’
versus

e .(M.WG.’:’.%.%"&‘!% 3.&{4€¥§,Opposﬂ;e-r>artie s';
: H
REGISTRAR, ' ‘
Qeher u
I AM appsaring as the Central Govsrnment

;(tandmg Counsol, on bihalf of Ap.pJ.Lca-bt/
) Ba*@.ﬂ.ndhﬂ /OppOSl te " parbibseo/ﬁlo‘mv‘{o‘a‘noo.oao

= . Dated @. I S .193.5 SemerCensral (ovérnne nt
)/ 5 §tanding Coyns ale
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. That €he contents of para 32 10 §5 of the
' mﬁ;mfﬁkmz are donted airl the contpnts of

para 16 0 1% of the vrit pnticion 270 mqp.mnama
as correct, Aneture =2 1s not amucaﬁila in the
tase of tho pezitioney,

DaendiLocknoss Depononi,

April s 1902
| | ?l

VaxiZicntion R
2, the atovoenmwd deponont, 6o hepey verify
that the contents of paras 1 to 16/0¢ this
rejoinder affidavit are true to my ovn knowledg
Hothing is wrong in axd nothing maiterial has
bern conennled, 2o halp po GOD,

Daredilucknows Caponent,

Aoril ¢ 1932 -
1 ¥now the atvveenaed deponont, jicontasy
hin, who hnee signed bofore mw,

Dasadslucknow: Clexk 3171 Seflanmian, Adrocate,
April , 1982 ’ |

Solermly affizmed bufore me on this . day of
April, 1982 at Qelle/Pel2e By the abovi-naied
Saponent win has Lhen identdfied by the wbm 0
- 3rd AJdizman, Advocats, hllahavad High mm W
Daraty, lacknow,

I have satiafied rycelf by comining G deponent
that ho fully unders:ants the contents of this "
aZfidavic which was rend out o him and axplained by m



IIT TIIE HOmu'sLo HIGT f‘OU lT \"Q\T"T)Tf"“rvf-\p . \& .
AT ALLAABA

T 3 . \\
LUCKIIOT BIIICTT LU Kno\ h

\ .

WRIT PLITLION NC, /0 {3 t\ 1982

A

Shri Raghubir Saran arora

oo eses Petitioner

Versus P

Uni £ 4 her 4;
nion of India and others ese esss ODn-Parties

PESOLIDLR ATFIDAVIC 10 COULTER AFFIDAVIT
FILED 3V OPPOSITE PAITIZS 03, 1 an . 2,

I, Raghubir Saran Arora, aded absout 40 vears,
son of Shri Kanhaiya Ram Arora, resident of T-5/1,
0ld il..i.Aream Gantonment, Kanpur do he rehy state on

oath as under

1. That the contenus of paras 1,2,18,23,27 and

31 of the counter-aifidavit need no renly.

2. That the contents of varas 3 and 4 of the
counter-atfidavit need no repnly.

, and 7
. That the contents of paras 5,and 6/0f the

O

counter-acfidavit are not admi:ted as framed. o dobut

the vetitioner was given pronotion w.e.f. 4,1,1979,

- subsequently the petitioner was also selected for

regular selection and his earlier tanvorary promotion

stood requlariscd, at the tiwe of nromotion no

disciplinary proceedings were nending against the

petitioner,

4, That in renly to the contents of para 8 of

‘.

the counter-a“fidavit are denied, it mav bha nointeﬂ,Ougﬂ‘
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:% %(%

17, Thot the con-ents of D2ra 32 to 38 of the

th

comonr-aifilovit are denied ﬁnd the contents o
para 16 %o 19 of the writ petition are reiteriateq

as correct, \nne fure A=-2 is not-apnlicable in the

case of the vetitioner,

Dated:Lucknows: Beboneht,

oril |€ , 1982

Verification

I, the above-named denonent, do herebv verify
that the contents Ox paras 1 to 16 of this
rejoinder affidavit: are true 0 my own knowlelnc

Nothing is viony in and nething aaterial has

been concealed, so heln ne| cobp,

DatedsLucknow:
April If ., 19837

-

I know the ahove-naned dendnent, iftentify
him, vho has sitgned before e,
. [ <
bl Vw27t
Dated:Lucknow: Cler: to Sri Alilannan, ATVOante,

April | &

Solernly affiraed before me on this [P day of
April, 1982 at jZ:Zg.m7/p;m. D7 the above-named
Geporent who has béen identifiar Oy the Clark +o
Sri A,Mannan, Advocate, Allahbad Migh Court, Lucknous
Bench, Lucknow, :

.

I have satisfied mirself by ouanlnlnt e deponent

that he full LY undaerstands the contents of thig
affidawvit which was read out to him and exnlained 2V ome,

: e
R R I Y L SR
: r‘;!n . - ~
* Ve s

ik oo






Years, son of Late Kanha

IN THE HON'BLE HIGH COURT GF JUDICATUR €, AT ALLAHABAD

LUCKNOY BENCH, LUCKR““

WRIT PETITICK NUMBER 1063 GF 1981

Raghubir Saranm ATora ee. Petitioner
Versus
Uricn of Indiec znd othsrs... Jpposite Parties.

SUP{LCF:WTﬁ”" ArFIDAVIT

I, Roohubir Seran Azors, oaced sbout 41

iye Rem frorg, lesident of

C)

T~5/1, Cld M.H. ‘rea, Kenpur, stste on osth zs under:-

Te Thet through the above mentioned Yrit Pewition

the Petitioner hes chsllernged his rcocversion on the

“ground thet no d”‘0101 nery procecdings were cending

‘aneinst him at the time of his promotion.

Ze " Thet cs on edditioral foct, it mzy be

ointed gut thet orne Sri Cuzdev Sirch hzs been
-

promaled from Suservisor 3.5. Grade I to Barrzck znd

Storc Jfficer throuoh en order doted 14th March, 1963,

er his promstions. S3ri Gurdev 3inch has been

!

promoted during the pendercy of ihc disciplincry

L ]
roceedirngs by the op OaltL Da-tiass,
9 3 ¥

Ja That the opposile parties are

U)
CJ
1
]
[
b
B
G
=3

plecding thet promotions cernnot take place during ihe
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IN THE HON'BLE HIGH COURT OF JUDICATURE,! AT ALLAHABAD

LUCKNOU BENCH, LUCKNOU
URIT PETITION NUMBER 1063 oF 1981

Raghubip Saran Arore «.s : Pdhitiannr
Versus 1
Union of India and othersses Oppaaﬁﬁe Partiss.

SUPPLEMENTARY AFFIDAVIT

I, Raghubir Saran Arora, aged pbout 41
Years, son of Late Kenhaiya Rem Arors, Rpsident of

?-5/1?.01d MsHs Area, Kenpur, state on o#th as undari=

1. “That through tho abave mentionpd Yrit Petition
the Petitioner hes challenged his revara@an on the
ground that no disciplinary proceedings pqra pending

agalnst him at the time of‘hialpfﬂmﬁtiﬂﬂﬁ

20 Thet as an edditional fact, itjmay be
pointed out that one Sri Gurdev Singh ha@ baen

promatad from Supervisor B8+4%5 Grade 1 toﬁBarrack and

store Officer through sn order dated 14t§ March, 1983,
He is also chgrged in thae same disciplin@ry

ptaceédinga, which yere initisted againay the Petitioner
after his promotion. Sri Gurdsv Singh ha% been
hromoted'during tha pandancy of the disc*plinaxy
pragaadingm by the opposite parties.

3e | That the opposite parties are &topped from
plesding that promticna cannot take pla{k- during the

3
"
"



=3 2 i

pendesney of tha proceedings. A b0p£ of the
|

promotion order of Sri Gurdev Sind datad

t4th Merch, 1983, is annexed as Aw exure

Noe VI to this Petition. , é

Lo

,k | §%A
;l

DATEDS LUCKNOUS | k
JULY 41983, .
Tt -

Deponant
VERIFICATION
I, tha above named dapaﬁ*ni, do hershy
verify ihat the contants of patagﬁ%ph numbers 1 to
3 of the anpplamentary Affidauit aTe true to my oun
- knouledge, Nothing in it is yrony ﬁnd nothing
material has been concealad, so heﬂp g GdD.

]
i1
I

DATEDSLUCKNOUS

ULY | 41983,

Oencnent
1 knou thas deponant, 1ﬂantify him, who

has signed befors ms, ‘ i
: _ Clerk to ghri|&bﬁul flanhan,Advopate
Counsel for tWa Petitioner

Solemnly affirmad bafnralms on this
dey of July 1983 at  ame/pems by |Sri Raghubir Seran
Arora, the deponant,uho has been identified by the
Clerk to 51 Abdul Mannan, Advncata#ﬁllahaqu High
Court,Lucknou Bench,Lucknau- _

1 havs satisfiad myself b} axamining the
depaﬁant that hs fully undsrstandslkha contents of
this sffidavit,vhich has bDesen read%kut end explained
by me. "'

]
i

|
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Date Note of progress of proceedings and routine orders which
case is
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IN THE HIGH COURT OF J

ORDER SHEET
CATURE AT ALLAHABAD

A

?“”/H/N/

No. /h[‘?

of 198 )°

Vs,

Date

Note of progress of proceedings and routine orders

Dated of
which
case is

adjourned
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Date

Note of progress of proceedings and routine orders

Dated of
which
case is

| adjourned
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ORDER SHEET

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

No.
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of 198

Vs

Date

Note of progress of proceedings and routine orders

Dated of
which
case is
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Note of progress of proceedings and routine orders

: adjourned

Dated of
which
case Is
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IN THE HIGH COURT JUDICATURE AT ALLA AD
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Date Note of progress of proceedings and routine orders which
case is
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Date

Note of progress of proceedings and routine orders

,I

Dated of
which
case fs

adjourned

2

3

[G ~il-A)

S \fe yrva, 7

Wev. Ahwad, T

R

3 1Y

2 5fl ¢!

Wha co Ot B s’_)g:_—:&!
N Ul SN N -

&SM ‘ﬁ\n _ .

- V7.

v

|-)2—8)

Hevo T-LM. 5T

[ o

By

LleAQ

T

- Cong

Qg V/a)way,wl ~ O ‘-Qea/n(an-

J Kilion e ’gi\,/éub&« U-‘—bwu'u- ~.a’/r‘0(ﬁuz —(4,(9-& Ced]

IQA’E .

mﬂ[wt &wxm wm& .

Ué\“fwnmm

e

L -

c
X

NSy

Wy wiln el < 98 <

))’V\A(C(j V)

—~—

J-le> D) N

[Hen = i

PSUP-—A. P. 7 Uch. Nyalaya—22-2-80—(3891)—1980—30,000 (E).

= -— o



ORDER SHEET /6
IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD ng,
——No. of 198
VS,
Dated of
Date Note of progress of proceedings and routine orders which
case is
adjourned
1 2 . '3
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L 4
, Dated of
Date . Note of progress of proceedings and routine orders whu;h
case {s
‘ ' adjourned
1 2 3
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Note of progress of proceedings and routine orders which

Dated of

case is
adjourned
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ORDER SHEET

INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD

No. of

(L0 o>

198( .

%o

, _ Dated of
Date Note of progress of proceedings and routineorder s which
Case is
adjourned
1 2 3
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o Dated of
Date Note of progress of proceedings and 10.¢ine orders :Vﬁiclf
‘ case is
_adjourned
1 2 3
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INFHE WGH’COURT 0JUDICATURE AT ALLAHABAD
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. Dated

Date Note of progress of proceedings and routine erders which

vase s

adjourned
1 2 3
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